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1247, hrs.
QUESTION OF PRIVILEGE—Conid.
MISREPORTING OF LOK SARIA
PROCEEDINGS IN TRE rIMES
OF INDIA—Cunrd.

MR* SPEAKER : Hon, Members, on
the 10th April, 1972, Shri Atal Bihari
Vajpayee raised a question of privilege
regarding a news report cirulated by the
UNI and published in the Times of India
Bombay, dated the 5th Apnil, 1972, which
purported to report certain  remarks stated
to have been made by the Prime Minister
in the House on the 4th April, 1972, but
which were not contained in the Lok Sabha
Debates of that date, I had then said that
I would first ask the Editor of the paper lo
state what he had to say in the malfer.

The Editor of the Times of Imdia,
Bombay, has informed me that *‘the story
in question was a (NI news item and we
used the item along with many other pepers
in good faith.” I have also received a letter
from the Generai Manager of the UV,
which reads, infer alia, as follows :--

“It appears that the correspondent
misheard the speech in the laughter and
applause interpersing her speech...™

What about the poor Speaker 7 You expect
him to hear everything ?

¢«..1 regret that this error had crept in.
May I assure you that there had been
no deliberate attempt to damage the
cause or reputation of any individual
or party. I hope that this inadvertent
lapse would be condoned.”

In view of the above explanations and
regret, the matter may be dropped. [ take
it that the Honse agreces.
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12 50 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER CENTRAL
EXCISE RULES

THE MINISTCR OF STATE IN THE
MINISIRY O FINAMNCE (SHRI K. R.
GANESH) : I beg to lay on the Table a
copy cach of the following Notiflcations
(Hindi and English versions) issucd under
the Cential Lxcise Rules, 1944 e

(1) G. S. R. 231 (E) published in
Gazetie of India dated the Ist
April, 1972 together with an ex-
planatory memorandum,

2) G.S.R. 232 (E) published in
Gasetic of India dated the Ist
Apnl, 1972 topether with an ex.
planitory memorandum,

(3) G.SR. 416 published in Gazette
of Indus daled the Ist  April, 1972
together with an explantory memo-
randum. (Flaced in Libaray. See
No. LT1—1811/72]

AIRCRAIT (SECOND AMENDMENT)
RULES

THE MINISTI'R OF TQURISM AND
CSVIL AVIATION (DR. KARAN SINGH):
On behalf of 1’r, Sorpjini Mahish; 1 beg
to lay on the Table a copy of the Aircraft
(Second Amcndment) Rules, 1972 (Hindi
and English versions) published in Noti-
fication No. G.S.R, 324 in Gazette of India



»
17% P.A.C. Rep,
dated the 18th March, 1972, under section
14-A of the Aircraft 1934, together with an
explanatory note [Placed in Library. Sed
No, LT—1812/72]

ANNUAL REPORTS OF HINDUSTAN
ACRONAUTICS LTD, AND
BHARAT BARTH MOVERS
LTD.

SHRI K, R. GANESH : On behalf of
Shr1 V. C. Shukla; I beg tolay on the
Table a copy each of the following papers
(Hmdt and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) Annual Report of the Hindustan
Aeronautics Limited, Bangalore,
for the years 1970-71 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon [Placed
in Library See No, LT—1813/72]

(2) Annuai Report of the Bharat Earth
Movers Limited, Bongalore for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor Genecal thereon [Placed
in Library See No. LT—1814/72[

12 £2 hus.

RESIGNATION OF MEMBER
(SHRI GHANSYAM OZA)

MR SPEAKER : 1 have to inform the
the House that Shri Ghanshyambhai Oza,
an elected Member of Lok Sabha from
Rajkot constituency of Gujarat, has resigned
his sear in Lok Sabh with effect from the
18th April, 1972.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIRST REPORT

SHRI SEZHIYAN (Kumbakonam) : Sir,

] beg to present the Forty-first Report of
the Publc Accounts Committee regarding
Appropr:ation Accounts (Civil) 1969-70 and
sReport of the Con.ptroller and Auditor Gene-
al of Indis for the year 196970, Central

APRIL 21, 1272 D. G. Min. of Home Affairs

180

Government (Civil) relating to the Ministry
of Works and Housing.

e g

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTEENTH REPORT AND MINUTES

SHRI M B. RANA (Broach) : I beg to
present to following Report and Minutes of
the Commuttee on Public Undertakings :

(1) Sixteenth Report on Oil and Natu-
ral Gas Commission, and

(2) Munutes of the sittings of the Com-
miltee relating to the above
Report.

12 54 hrs.

DEMANDS FOR GRANTS
1972-713—Conitd
MINISTRY OF HOME AFFAIRS—Conid

MR SPEAKLR We will resume dis-
cussion on the Demands for Grants relating
to the Ministty of Home Affaus We will
try to finith the st There 15 an equally big
Iist which has come today, Ths debate will
be over before the Private Members’ Busi-
ness 1s tahen up The Prime Minister will
reply to the Debate on Manday after the
Question Hour.

NOW, Shri Har1 Singh.

SHRI S M, BANERJEE (Kanpur) ' [
wish to raise an important matter, Sir
There 15 the strike coming up on the 25th
by 42,000 LIC workers. We want to know
what 1s going on. Let the hon. Minister
make a statement, S, , .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESH) : I hove no facts at the moment.

SHRI S. M. BANERIJEE : He knows
about 1t. 42,000 employees are involved . .

MR, SPEAKER : He has to collect the
figures.

Now, Shri Harl Singh.



